
Cenfral Adniini sir ative lilbunal 
Principai Bench 

CP 176/2006 in OA. 218/2003 

New Delhi, this the 29th  day of May, 2006 

lIon'ble Mr. Justice M.A. Khan, Vice Chairman (J) 
Hon'ble Mr. V.K. Agnihotri, Member (A) 

Shiv Kum ar Kaushik 
Slo Shri BrahmaNande Sharma 

4 	Flat No. 558, Pocket-D 
Dilahad Garden, Delhi. 	 ... 

(By Advocate: Shri M.K. Bhardwaj) 

-Versus- 

Shri VijayKumar, 
Director of Education, 
Govt. of NCT of Delhi, 
Old Secretariat, Delhi. 

2. 	DharamvirSingh, 
Dy. Director, F$ucation, 
DistL North East, 
B-Block, Yamuna Vihar, 
Delhi. Respondents 

ORDER (ORAL) 

By Mr. Justice M.A. Khan, Vice Chairman (J).- 

Learned counsel for applicant has stated that he has tken instructions from 

the applicant to withdraw the present Contempt Petition as the applicant proposes to 

seek his remedy against the order passed by the respondents in accordance with law. 

Accordingly, the CP is dismissed as withdra. it will be open to the applicant to 

seek his remedy against the order passed by the respondents, if necessaly, in 

accordance with law. 

(V.K. Agnihotri) 
	

(M.A. Khan) 
Member (A) 
	

Vice Chairman (J) 


